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- Mr,ADeb Roy, Sr.CeGeS.Ce’ appea=
ring for the respondents mentions
that the ctgg’ggzvpﬁﬁn wrongly listed
for hearing to-day for filing of
written statement. Note sheet shows
that the written statement hag not)
been filed. Mr.J.Le.Sarkar learned
counsel for the respondents submits
that by the impugned order dated
26th Decs2000 the applicants' date

. of birth has been changed from
31412,45 to 30410.1941, He has
_ requested for early hearing of the

matter so that as the applicant b
“WAgi11 retiregdprematuredly on 30.10.01.
Let this case be listed for hearing
on B8.8.01 for final disposal.
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* Original Appliéation No.73 of 2001.

Date of decision : This the 8th day of August, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman..

Sri Gauranga Kumar Dey, . .
Working as . Head Assistant wunder the Director, Botanical
Survey of India,

Eastern Circle, Shillong-3.

, ...Applicant
By Advocate Mr. J.L.Sarkar.

1. Union of India, represented by the
Secretary, Ministry of environment
and Forest, Government of India,
New Delhi.

2. The Director
' Botanical Survey of India
P-B, Brabourne Road,
Calcutta-1.

3. Scientist-D(DD),
Head of Office,
Botanical Survey of India,
Eastern Circle, Shillong-3.

4. The Deputy Director,

~Botanical Survey of India,
Eastern Circle, Shillong-3. . . .Respondents

+

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

ORDER (ORAL) -

CHOWDHURY . J.(V.C.).

The legality and correctness of the retirement notice
dated 26.12.2000 éerved dn the applicant stating his schedule
date of superannuation is '30.10.2001 holding the date of
birth of the applicant as 30.10.1941 in place of 31.12.1945,
is the subjeét matter Qf this applciation. The applicant
joined the Botanical Survey of India at Eastern Circle,
Shillong onl9.3.1964.” The date of birth of the applicant was
recorded in the service as 31.12.1945. The applicaﬁt

subsequently promoted to the post of Lower Division Clerk on



2.5.1974. «Thereafter promoted to the post of Upper Division
Clerk and presently is holding the post of Head Assistant.
While we was serving as such he was served 'a4‘rétirement
notice dated 26.12.2000 which reads as follows :

“In the SERVICE BOOK, the recorded date of your birth .
as 31.12.45, signed bythe former Head of Office (Late
Dr. A.S.RAO), while vide Director, BSI Letter No. BSI-
62/18/95-Estt. dt. 06.10.95, made available to the
undersigned on20.10.2000, contained therein a Remark :
"The date of birth of Shri G.K. Dey, Peon, Eastern
Circle (now U.D. Clerk, Eastern Circle) was recorded

at Hd. Qrs. as 30.10.41". The same was personally made
known bythe undersigned to your on 28.11.2000.

Further, on receipt of another relevant Letter
No. BSI-62/10/99-Estt. dated 20.12.2000 on 21.12.2000.

The non-tailed for your different dates of birth,
between your SERVICE BOOK and Hd. OQrs. Records, that
Alteration/nonalteration, being beyond the knowledge -
of the undersigned, but in compliance to Director, BSI
instruction, I have to serve this 'RETIREMENT NOTICE'
to you, that the scheduled date of your SUPERANNUATION

is on 31.10.2001 (31lst day of October, Two Thousand
and One)." '

“The afofementioned communication was sent on the basis
“of communiégtion received from the Director BSI NO. BSI-
62/18/95—Estt. dated 6.10.1995 and the letter No. BSI-
' 62/18/99—Estt. dated 20.12.2000. As per the communication
dated 6.10.1995 the Eastern Circle, BSI,Shillong was informed
that the date of bir;h of the applicant was recorded in
_ Headduarter as on 30.10.1941 .énd 'therefore aaviséd the
Eastern Cirlce -"to correct ’the service record of the
applicant. The legitimacy of the aféresaid communication
.-dated 26.12.2000 is  thus éssailed as arbitrary | and-
discriminatory. |

2. There is no dispute that in the Service .BOok the date
of birth of the aplicant was recorded as 31.12.1945 on
19.3.1964. fhe Ser§iée‘ Book has not been altered. The
respondents however contended that the date of birth of the
applicant as per the Headquarter records is 30.10.1941 and
not 31.12.1945 and therefore Service records .is tobe:treated

‘as per the Headquarter record. The stand of the respondents



X

-3-

is also reflected in its written statement. The relevant
portion of the written statement are reproduced below :

“That with regard to para 4.3, the respondents beg to
state that the date 30.10.1941 is on the basis on Hgrs.
Records (seniority 1list etc.). Service records once
recorded in the relevant registers cannot be
changed/altered without prior permission/approval of
the competent authority. In the instant case;,
application not submitted within stipulated time thus
it cannot be entertained.

That with regard to para 4.5, the respondents beg

Lo stte that the applicant's date of apointment is
19.03.1964, Circulation of seniority 1list bythe
Respondent No.2 from time to time to all offices.
concerned is a routine matter Applicant’s date of birth
was recorded as 30.10.1941 in the post of peon and the
same was circulated by Respondent NO.2 vide page 3,
"Sl. NO.2 of Peon/Bearer, Eastern Circle as on
01.07.1967 onwards. Applicant never objected to his
+ date of birth as recorded on 30.10.1941 until the year
2000. All service records show that his date of birth
is - 30.10.1941. Seniority list as on 01.01.1976,
01.01.1981 in the post of LDC have been circulated and

on every occasion it has been recorded in Hgrs. Records
that his date of birth is 30.10.1941. Seniority List
dated 1.7.67, 1.1.76, 1.4.76 and 1.1.81 are annexed

herewith and marked as Annexure-Rl series."

3. From the meterials, as alluded it appears that the
basis of the impugned notice deted 26.12.2000 for givihg
retirement notice from the Headquarter is the seniority list.
It is a fuhdamentai aspect of the service jurisprudence thaﬁ
the age of an employee is reflected in the Service Book. The
respondents could not produce any material that the date of
birth of thevapplicant was not 31.12.1945 bu£ 30.10.1941 who
were at liberty to ‘correct the same by.'giviné reasonablg.
opportunity to the applciant on the basis of material on
record. - The seniority list per se cannot be a determining
factorﬂ |
4. In the circumstances the impugned = notice deted
26.12.2000 cannot be sustained. The date of birth of a
government servant canﬁot - be uniterally changed‘ without

following the recourse of law.



5. ~ For the reasons mentioned above the impugned notice
dated 26.12.2000 is set aside. The applciation is accordingly

allowed. There shall however, be no order as to costs.

M

(D.N.CHOWDHURY)
* Vice-Chairman

trd
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Dauranaa K. Desv,

Working as  Head dssistant  wnder  The

India,

L
AND . ’
1
[

1. Union of India represented by the

Beoretary, Ministey of Environment’
, .
and  Forest, Government of India,
.

, Mipws Dﬁlhiu

e
. of India, )
Pty Brabouwrne Road, Caloutta-1.2
i
N
A

Maad of DOffioce,

tanical Suwrvey of India,

Easter Circle, Shillong-3.

Hil

4, The Deputy Director,
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Details of the Application @

L Farticulars aof the order against which the

application is made =

The application iz made against thse Retiremgsnt

coded in the service {

.-

ook and for restraining the respondents from altering  the

. \
- \ - ol
2. Jurisdict
The applicants declare that the subjsct matter of

Cthe  application is within the Jjurisdiction of the honble

tribunal. : .

T, Limitation: )

The applican declars that the application \i&
within the period of limitation under section 21 of Lthe
Administrative Tribunal Acl, 1985,

4. ' Facts of the case: . )
4.1 That the applicant is a citizen of India and  as
such is entitled to the rights and privileges guaranteed by
bl o oy of India

.
4,8 That the applicant joined service as peon in Broup
e category on the Lims of Joining  sarvicos .

s wmigned by the applicant
Hotanist, Botanical Surivey

fArmexura~I1T of service

maedical aubhority on

9.3 64  wher v obhe age of the applicant was shown  as
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18 vears 3 months. The applicant was subsequently promotbed

ag lower divisional olerk on 2.5.74. He was further promoted
ko o clevk  and is now  working  as  head

Copy  of the service sheel prepared on

64 s enclosed as Annesurs -~ A
Copy of the "Onnesure-11 of vics bhook
//
-

4.3 That the SEEVed &

e mEMm fea .
G, This  meno

dated in compliance to  the BEI
tatler MNo, FESAIR/B-Fatt, dated &.10.9%. The memo dated

y y s /

it alia contains as under s
~ i
‘ it g ? e oo o Ty e e
‘ The  non-tallisd for  your different
dates of birth, between service book and HD. Grs. Records,
that Alteration/non-Gliteration, being cond the  Enowledge
in compliance to  Director, BS&I
| 3 g Lo
.
b of vouwr supsrannuation ds on
‘ stober, Two thousand and One)®

' : Copy  of  the memo dated 24.12.2000 is

!

4.4 That the letter dated 4.10.95% states that the date

. >
of birth of the gpplicant was alte
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the office of ourvey of India, SBhillong. It

respondent Mo.2 has decided 30.10.41

It is stated that fthe applicant was not as

submitting  any such whimsi

decision by bthe rmnpmﬁd@ntsn As aleead

book was prepared on 19.3.84 and the fou

of birth was mads.,
?

4.5

hiirth  of

termining  the

gy not  determing

g i

the date of superanmuation on the ‘hasis of seniority ‘list.

The | such date is determined as psr the date in the service

that the

wirong entry of date of birth of the applicant came to  his
notice in o the seniority list forwarded with the memo No.

dated 2.9.74. The date of birth wazs  shown

A% Ca 41 dnstesd of F1.12.1943 in the  sald
U
List. Fhe plicant submitied his repressntation for

of date-of birth and position of

the respondesnt No.Z through the respondent Mo.4 by his

sprbation dated 21.09.76.

fas
5
=N

Doy of the representation catl

P1L,0%,.748 i enclosed as Annedurs - -
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That the respondents  did not reply  to the

applicants representation  dalbed P A, Later on when

saveral times the seniority  list  was  drawn L arid
ciroulated, the seniority list contained the same mistakse of

date of birth of the applicant. The applicant faithfdlly

walted for the core

Birth on the seniority list when suach

stated bthe dates of mirth

shown in the seniority lists are with mistake and such dates

ware also not oor

Birth shown in the seniority list were/are contrary to  the
W.B. Gueang, Mall, was retired on

Dirth was shown in the ssnioriiy

G1,07.4%, the date of birth of Sri &.K.Das, Jr.
—_—
and Sri B, Kalita, Jr. Sc. Asstt were shown  in The

retiremsni 2 Lven i e nobtice are  31.03, 2001

and  Xi.12.7 list contains

Tl ce of birth of obther emplovess

MmO mi

als sut A never been coreected by the respondaents.
. , ; ;
Ve

it is apparsnt from the above that the respondents

Y ', N . -
tist for determining the date

do not consider the

af  supsrannuation of the employess and seniority list with

wrorng  dates of

arg being maintained by

the respondents.

of  the Hobtanioal

Copy it

Survey  of India’s Newsletter (Vol.lé)

mams of snplovess relfired

with date of their retirement i
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impugned order

Y
Fhe service book has nob been coneidersd

Far that

(=
-
-
i
-
n

~mining the date of superannuation of the applicant

icde and

‘ and as B bhe  Lmpug
2 . ,
Na 5 o that ﬂapﬁrtihq from  normal procedors ared
determining the date of supsrannuation  1n the
is against the principle of jusbtice,equity and
fair play and fends Artic 14 pf the Constitution of
L india  and  as such the impugned order iz liable to be setl
: ol
XY
1y
[ Details of remedies exhausted:
im no remedy under any rule and this Hon ble
Tribunal iz the only forum for
Mowever some of the applicants
«\ ) ) .

no raply iven.,

Matters not previously filed or pending before any

i

other Court:

e declare that they have notb filed

any _ other case in any Fribunal . Dourt or any nther forum
3 - 14
the impugned oeder.
! = .
of fhe

applicant

]
ry

1 B. i The mens dated LI2L2000 giving the notice o

4
st o

cant be set aside and

retirement to the appli
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I+ Gawranga Er. Dey, Son of Late

macde in para / sk

.49, € 78,

’

those made in para 2 3 & are trus to my  legal  advice
s Dy

and that I have nobt suppres any material f

and I, sign this wverification on this

20 th day of Fedsusty 2001,

. vy oy g A
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT & FORESTS
BOTANICAL SURVEY OF INDIA
EASTERN CIRCLE
SHILLONG - 793 003

No. BSI/EC/GKD/2000-Estt, - / o 78 Date 26 Dec. 2000

To L T~~~
Shri. G. K. DRY,
Head Assistant,
Botanical Survey of India,
Eastem Circle,
- SHILLONG-1793 003,

Sir,

In the SERVICE BOOK, the recorded date of your birth as 31-12-45, signed by
the former Head of Office (Late Dr, A.S. RAQ), while vide Dircctor, BSI Letter No. BSI-
62/18/95-Estt., dt. 06-10-95, made available to the undersigned on 20-10-2000, contained
therein a Remark: “The date of birth of Shri G.K. Dey, Peon, Egastern_Circle (now
U.D. Clerk, Eastern Circle) was recorded at Hd. Qrs. as 30-10-41”. The same was

personally made known by the undersigned to you on 28-11-2000.

Further, on reccipt of another relevant Letter Nc;. }iSI-62/10/99-I'£stl., dt. 20-12-
2000, on 21-12-2000, P

e

The non-tallied for your different dates of birth, betwéen your SERVICE BOOK
and Hd. Qrs. Records, that Alteration/non-Alteration, teing beyond the knowledge of the.
. undersigned, but in compliance to Director, BSI instruction, I have to serve this
‘REFIREMENT NOTICE® o you, that the scheduled date of your
SUPERANNUATION ison 31-10-2001 (31%day of October, Two Thousand and One).

Yours faithfully,

RS\ VI
A==

(Dr. T. M. HYNNIEWTA)
Scientist-D (DD.)

Copy to :
Director, Botanical Survey of India, P-8, Braboumne Road, Calcutta - 700 001, for

~ kind information and recerd. /

3 (Dr. T. M. HYNNIEWTA)
' ;[ 6 (Dr. I. M. Hynnrevm,
’ 6 . } Sclantlat-i,8 (L,
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Botanieal Survey ef India,
Ps0t Botanie Gardewm,

L ]

Throughs-

The Dsputy Direster,
Batanieal Survey ef India,
Bastera Cirele,

003,

Sabs- Datie of Birth ¥ Geaierity disszengngy.

Sir,

Kindly refer te ysur Memes RooBSF-68/4/T6 Brtbe d-t:1 3.8,76,
I beg to request you Idndly to make esrrestion In the Smierity gl _
oy date of birth sheum - 30,10.41 dbeuld be 31.12.48.
Y, Further it appsar:in tao Sasiezity List $lo « 31.Huells has
ban ghom semior to me whe Jolned aa 8,7,74 vhil: &gy dut: cf joim-
ing 1s ou 2.5.74: The peint may alue be elirifiad, i

I thorefere, request you tio take noessuary avklea 4 sho matter
and mke necessary correctica ia the Janlority Lod rrocndingly.

Thanking yeu siv,
Yours fait sfully,
(rehey T
L ""‘c" - tz"
( GK.Dagys)
Dated Shilleng Lawor Diylslow Clerk,
&1ateSepti 176, Bslarieal Burve of Tadia,

Bavtern Cirale, hilloag-3, f
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3 l1e)- {804, NEWSLETTER (Vol. 16)
o— ‘ lorv (=N o e 1 e -
i . .
rhas 42.Dr. S.L. Gupta, Deputy Dircctor joincd §7. Shri Ram lal, Scientist B, has been
Jfrom  Arunachal Ficld Station on transfer from Calcutta  retired on supcrannuation on 30th June, 1996.
U w.c.f. 29.9.1996. ’ o , ,
“:l)'()n ' w.e.f. 29.9.19%6 a8, Shri Raja Ram, Assistant Library & In
N ; 43, Shri Brijmehan, St. Scientific Asstt. has  formatien Officer has heen retired on superanni-
Hgrs., been transferred to Central Circle, BSI, Atfahabad.  tion on 3ist Dec., 1996, <
‘ngtok . .
fg( ‘ 44. Smt. B.Singh, Pgon retircd on March. 59, Shui Jeet Lal, [end Assistant Retired on
{ - 1996. supcrannuation on 31sl July, 1996."
Jaman ¥ k ‘Assi '
Jedto | 45. Shri B. N. Chakraverty, Assistant 60. Shri N.K. Bhaduri, Sr.Stenographer
; l Curator, 1SIM, relired on superannuation on- transferred lo Northern Circle, DehraDun from the
" ’ . 29.2.1996. , , Central\National Herbarium 31.12.1996.
icm:g | 46. Shri Kendra, Ex-Bearer, I1SIM, retired '
“Arid | on invalid ground w.e.f. 31.1.1996. ' RESEARCH SCHOLARS
‘ . ‘ :
: o 47. Sml" Bal,fk.a Majhi, Ex-Pcon, ISIM, {. Miss Moonmoon Munshi, Senior Rescarch
“ferred retired on invalid ground on 6.2.1996. Fcllow, joincd as Junior Rescarch Fellow on
» and _48. Shri O. P. Kandaswamy, Prescrvation 30.3.1995 at Industrial Scction, Indian Muscum,
Assistant, retired on invalid pcnsionon 22.7.1996. Botanical Survey of India, Calcutta. She is working
' o . Scrophutariaceac (i art) for Flora of India.
15 Jr. _ 49. Shri K. Vivekananthan, Scicntist-B and on Scrophulariaceac tin p. n1) for Flora 02 Inf ¢
icobar Shri N.C. Rathakrishnan, Scientist-B retired on 2. Akeamul Haqgue, Senior Rescarch Fellow
lanic supcrannuation on 10.4.1996 and 31.1.1997  joincd as Tunior Research Fellow on 31.3.1995 at
' ‘YCSPCCliVCI)’- - Endustrial Section, Tndinn Muscum, Botanical Survey=
faman 50. Shri Baijnath, Scicntific Assistant retired of Tndia, Calcutta. He is working on Dioscorcaceac.
ferred on superannuation on 31.0.1996. 1. Miss Sharmistha Gupta, Senior Rescarch
i. 51.Shri Surcndra Singh Bgn'thWaI. Scientific  Velow joined as Junior Rescarch Felbow on 31.3.1995
faman Assistant retired on supcrannuation from scrvice fndustrial Scction, Indian Muscum, Botanical
ferred on 30.4.1996. . Survey of India, Calcutta. She is working on
! ' , ) ) ) ) Gentisnaccac. '
52.Shri B. D. Naithani, Botanist, retired on ’
[Field superannuation from service on 30.9.1996. 4. Sri Soumen Gantait, Scnior Rescarch Fellow
entral : ioi i sscarch T 95 ;
iy on ’ 53. Shri Chandra Bahadur, Sr. Scientific JIOI(;'Cd.,asl éunl.or RIu;lC "L: Fellow on 31.‘3']9)§ !
| Assistant, Eastern Circle, Shiliong retired on m usl.na cction, In .mn .1u.scum,Bolamcal S.mvcy.
30.4.1996 of India, Calcutta. He is working on Scrophulariaceac
dant, A . , ‘ . (in part).
b 54. Shri Rama Chetri, Chowkidar, Eastern
jbeen A P T
‘ Circle, Shillong retircd on 31.5.1996. 5. Sri Anirhan Roy, Senior Rescarch Fetlow
tsame . . -~ . N
b, r’a} . ) . joined as Junior Rescarch Fellow on 4.4.1995 al
- R O ) ShrlN.B.Gurung,Maln,EastcrnCn'cIc, 1 . . .
} rclircd"(;n 21.8.1996 Central National IHerbarium, Botanical Survey of
mgachal i - e india, Howrah, He is working on Ecological
ganical ’ 56. Si]ri G. B. Rana, Chowkidar,. Eastern  Investigation on}hcpl;mlrcsourccsoflhc Chilka Lake
‘ Circle, retired on 30.11.96. Orissa. '
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1114 th Aue recpect I am ﬁa inform you that tha
ﬁan&@rit Liat of ;raumm” 0 circulated in eeverel ogcasiong
in our Cirole, where mg date of birth menticned ag 30=1D=41
but as per record mentioned in the Service ﬂﬂmk wh
dndned this Circle as Peon wea.fs 19¢th. ﬁarch 9
ﬁ?uﬁ&uﬁ@hﬁ, But 43 i surprise to note th ¥an nqt
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IN THE CENTRAL A%MINISTRAT}Y}::W BUNAL

GUWAHATI BENCH R GUWAHATI

0.A.NO. 73 OF 2001
; 3 .. Shri. G.K.Dey
i | | Vs -
| | Union of Indian:&, Ors. °
' . - '- . -And-
| In the ‘matter of :

- Written Stétement submitted by the respondents

The ~|€'espondents beg to submit the wﬁtﬁen statement as

follows :

1.

2.

That with regard to para 4.1, the respondents beg to
state that it is fact. '

| That with regard to press 4.2, the respondents beg to

|

state that the applicant appointed in Group D’ posts on

|
- 19.3.1964. As per records of seniority list, qus the date of
'blrth of Sri Dey is 30.10.1941 and this date of birth was

recorded during his first appointment to Group D’post on
19 3.1964. Annexure Il is not the part of Service Book &
Segrv1ce Record. The date of birth written in the Medical
certificate is his own statement. Shri. Dey has not been
promoted to L.D.C. anytime. He was appointed LDC on

subsequent date as Direct Recruitment Quota.

¥




3.

That with regard to para 4.3, the respondents beg to
state that the Director, Botanical survey of India letter
dated 06.10.1995 by the then Sr. Administrative Officer
(Head of Ofﬁcé, Hgqrs.) in compliance with office records of

Headquarters.

T

state that the date 30.10.1941 is on the basis on Hqrs.

That with regard to para 4.3, the respondents beg to

Records (seniority list etc.). Service records once recorded in
V—’-\/*-/

the relevant registers can not be changed/altered without

- prior permission / approval of the competent authority. In

the instant case, application not submitted within

stipulated time thus it cannot be entertained.

That with regard to para 4.5, the respondents beg to
state that the applicant’s " date of appointment 1is
19.03.1964. Circulation of seniority list by the Respondent

| i
No.2 from time to time to all offices concerned is a routine

matter Apphcant’s date of birth was recorded as 30.10.1941
in the post of peon and the same was c1rcu1ated by

Respondent No.2 vide page 3, SLNo.2 of Peon/Bearer,

Eastern circle as on 01.07.1967 onwards. Applicant never

objected to his date of birth as recorded on 30.10.1941

until the year 2000. All service records show that his date

of birth is 30.10.1941.Seniority list as on 01.01.1976,
01.01.1981 in the po’st of LDC have been circulated and on
every occasion it has been recorded in Hgrs. Records that
his date of birth is 30.10.1941. Seniority list dated 1.7.67,
1.1.76, 1.4.76 and 1.1.81 are annexed herewith and

marked as Annexure — R1 series. —

S



6.

That with regard to para 4.6, the respondents beg
to state that no such respondents beg to state that no
such representation of Sri Dey has been received by the
respondent No.2. If so he may produce the document
under which endorsement the same has forwarded to
Director, BSI.. Request for correction of seniority list has
always been entertained by this office for cdmpilation

with valid documents/records.

That with regard to para 4.7, the respondents beg

to state that it is not a fact.

That with regard to para 4.8, the respondents beg
to state that in terms of Rule G.I. DPT No. 19017/2/92-

Estt (A) dated 19.5.1993 in the alternation of date of

birth can be made with the sanction of
Ministry/Department and consequently such alternation
can be made within 5 years of entry in Govt. Service.
Applicant appointed on 19.3.1964 in Group ‘D’ post but
he claimed submitted request on 21.9.1976 (aé per his
statement which may not be valid) which is after a lapse
of more than 12 years. A letter from this office was
issued, on 06.10.1995 to correct the date of birth as
30.10.1941 ( annexure -D of the O.A.) as originally

recorded in qus. Office and its consequential effect.

Copy of G.I. DPT dated 19.5.1993 is annexed hereto and

marked as Annexure — R II — series.

9.

That with regard to para 4.9, the respondents beg

to state that the respondents have not violated /any rule,



on the contrary letter was issued to correct the actual
date of birth as 30.10.1941 (Annexure — D of the 0.A)
while going through the Service Book it is rather
surprising that the date of birth originally recorded in
Haqrs. has not been tallied with Service Book. |

10. That with regard to para 4.10, the
respondents beg to state that the respondent no.2 issued
letter on 06.10..1995 as notice for hearing from
Applicant. Sufficient time had lapsed since then without
response. He may be asked to produce the class VIII pass
school certificate in original which he submitted at the
time of entry into Govt. service to substantiate his claim

of the date of birth
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I, Shri Dy~ \&.P- 6 W{S/Q being authorized do ¢
hereby verify and declare that the statement made
in this written statement are true to my

knowledge, information and believe and I have

not suppressed any material fact.

And I sign this verification on this  the
day of June, 2001.

ﬁ,uwﬂ

Declarant

qrr
Joint Dire +,,
. 9. a feT sty

LEC, spy),



